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Times of India 

Murshidabad communal violence: NHRC takes cognisance of matter that killed 3, 

inquiry reported to be submitted in 3 weeks 

https://timesofindia.indiatimes.com/india/murshidabad-communal-violence-nhrc-takes-

cognisance-of-matter-that-killed-3-inquiry-reported-to-be-submitted-in-3-

weeks/articleshow/120315275.cms 

TOI News Desk / TIMESOFINDIA.COM / Apr 15, 2025, 20:01 IST 

The NHRC has taken cognizance of the communal violence in Murshidabad during anti-

Waqf protests, which resulted in three deaths. An on-spot inquiry will be conducted, and 

a report is expected within three weeks. West Bengal Police have arrested two brothers 

for their alleged involvement in the killing of a father and son, bringing the total arrests to 

221. 

NEW DELHI: The National Human Rights Commission (NHRC) on Tuesday took 

cognisance of the communal violence in Murshidabad triggered during anti-Waqf protests 

that killed three people. The rights body said that it would carry out on-spot inquiry into 

the matter and the report would be submitted in three weeks. 

"The present complaint pertains to various Social Media News Articles highlighting the 

alleged murder of two named victims (father and son) due to the ongoing protest against 

the Waqf Amendment Bill, 2025. The complainant alleged that no proper action had been 

taken by the Police of Murshidabad District, West Bengal...," NHRC law division said in a 

letter to director general of investigation. 

"The complainant sought the intervention of the Commission in the matter. Given the 

seriousness of the matter, the Director General (Investigation), NHRC, is directed to 

assign a team of officers/officials from the Investigation Division of the Commission to 

conduct an on-spot inquiry at Murshidabad, West Bengal. The inquiry report should be 

submitted to the Commission within a period of three weeks," it added. 

Meanwhile, West Bengal Police arrested two brothers, Kalu Nadar and Dildar Nadar, for 

their alleged role in the killing of a father and son amid the communal violence. Both 

accused are residents of Jafrabad, the same locality as the victims. 

With these latest arrests, the total number of people apprehended in connection with the 

unrest during the anti-Waqf (Amendment) Act protests in the district has risen to 221. 
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The Economic Times 

NHRC takes cognisance of Murshidabad violence, to send team for on-spot inquiry 

https://economictimes.indiatimes.com/news/india/nhrc-takes-cognisance-of-

murshidabad-violence-to-send-team-for-on-spot-

inquiry/articleshow/120316455.cms?UTM_Source=Google_Newsstand&UTM_Campaig

n=RSS_Feed&UTM_Medium=Referral&from=mdr 

PTI | Last Updated: Apr 15, 2025, 09:07:00 PM IST 

Synopsis 

The NHRC has taken note of the violence in Murshidabad, West Bengal, during protests 

against the Waqf (Amendment) Act. Considering the gravity, a team from the NHRC's 

Investigation Division will conduct an on-spot inquiry following a complaint highlighting 

the alleged murder of a father and son. The commission has directed that the inquiry 

report be submitted within three weeks. 

New Delhi: Taking cognisance of the violence in West Bengal's Murshidabad during 

protests over the Waqf (Amendment) Act, the NHRC on Tuesday said it will send a team 

from its investigation rdivision to conduct an on-spot inquiry, given the "seriousness" of 

the matter. The National Human Rights Commission said the action comes after 

submission of a complaint to it. 

The inquiry report should be submitted within a period of three weeks, it said. 

 

The complaint pertains to various "social media news articles" highlighting the alleged 

murder of two named persons -- father and son, amid the ongoing protest against the 

legislation. 

"Given the seriousness of the matter, the Director General (Investigation), NHRC, is 

directed to assign a team of officers/officials from the Investigation Division of the 

Commission to conduct an on-spot inquiry at Murshidabad, West Bengal," according to 

the proceedings. 

The inquiry report should be submitted to the Commission within a period of three weeks, 

it said. 

Three people died and several others were injured in the violence that raged in Suti, 

Dhulian, Samserganj and Jangipur areas since Friday afternoon. 

A total of 221 people have been apprehended so far in connection with the violence in 

the Muslim-majority district during anti-Waqf (Amendment) Act protests, a police officer 

said on Tuesday. 
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Business Standard 

Waqf law: NHRC takes note of Murshidabad violence, to send team for inquiry 

The complaint pertains to various social media news articles highlighting the alleged 

murder of two named persons -- father and son, amid the ongoing protest against the 

legislation 

https://www.business-standard.com/india-news/nhrc-sends-inquiry-teamto-probe-

murshidabad-violence-over-waqf-act-125041501268_1.html 

Press Trust of India New Delhi | 2 min read Last Updated : Apr 15 2025 | 9:23 PM IST 

Taking cognisance of the violence in West Bengal's Murshidabad during protests over 

the Waqf (Amendment) Act, the NHRC on Tuesday said it will send a team from its 

investigation division to conduct an on-spot inquiry, given the "seriousness" of the matter. 

The National Human Rights Commission said the action comes after submission of a 

complaint to it. 

The inquiry report should be submitted within a period of three weeks, it said. 

The complaint pertains to various "social media news articles" highlighting the alleged 

murder of two named persons -- father and son, amid the ongoing protest against the 

legislation. 

"Given the seriousness of the matter, the Director General (Investigation), NHRC, is 

directed to assign a team of officers/officials from the Investigation Division of the 

Commission to conduct an on-spot inquiry at Murshidabad, West Bengal," according to 

the proceedings. 

 The inquiry report should be submitted to the Commission within a period of three weeks, 

it said. 

Three people died and several others were injured in the violence that raged in Suti, 

Dhulian, Samserganj and Jangipur areas since Friday afternoon. 

A total of 221 people have been apprehended so far in connection with the violence in 

the Muslim-majority district during anti-Waqf (Amendment) Act protests, a police officer 

said on Tuesday. 
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Hans India 

NHRC to send team to probe rights violation in Murshidabad 

https://www.thehansindia.com/news/national/nhrc-to-send-team-to-probe-rights-

violation-in-murshidabad-962964 

IANS | 15 Apr 2025 8:45 PM IST 

HIGHLIGHTS The National Human Rights Commission (NHRC) on Tuesday decided to 

send a team to West Bengal’s Murshidabad to inquire into rights violation in the troubled 

district due to violent protests against the Waqf Act, 2025. 

New Delhi: The National Human Rights Commission (NHRC) on Tuesday decided to 

send a team to West Bengal’s Murshidabad to inquire into rights violation in the troubled 

district due to violent protests against the Waqf Act, 2025. 

Taking note of a complaint received by the Commission, an NHRC Bench presided over 

by its member Priyank Kanoongo took cognisance, in terms of Section 12 of the 

Protection of Human Rights Act, 1993, in the matter. 

“Given the seriousness of the matter, the Director General (Investigation), NHRC, is 

directed to assign a team of officers from the Investigation Division of the Commission to 

conduct an on-spot inquiry at Murshidabad, West Bengal. The inquiry report should be 

submitted to the Commission within a period of three weeks,” Kanoongo said, expressing 

his intention to accompany the team. 

The NHRC Bench’s order said the present complaint pertains to various social media 

news articles highlighting the alleged murder of two named victims (father and son) due 

to the ongoing protest against the Waqf Act. 

The complainant alleged that goons from the Muslim community have been on an 

attacking spree, targeting men and women from the Hindu community and their 

properties. 

The complaint accused lack of action by the police of Murshidabad District, leading to the 

mass exodus of Hindu people from the region. 

The complainant also alleged that Muslim individuals were further seen chasing trucks 

that were carrying members of the Hindu community, who were trying to escape the 

violence. 

Furthermore, Hindu shops were looted and vandalised by the goons, and they were seen 

shouting and attacking people escaping in their private vehicles. 

In another development earlier in the day, two persons were arrested in connection with 

the murder of Hargobindo Das and his son Chandan Das, at Samserganj in Murshidabad 

district of West Bengal last week. 
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The murder of the father and son took place when the entire district was on the boil after 

protests against the newly promulgated Waqf (Amendment) Act turned violent. 

The personnel of the Central Armed Police Forces and the state police have continued 

with their route marches, aiming to instil confidence among the people. 

Internet services continued to be suspended in the troubled pockets of Murshidabad as 

well as in certain pockets of neighbouring Malda and Birbhum districts. 

The total number of arrests in connection with the violence and vandalism at Murshidabad 

has already crossed 200. 
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India TV News 

Murshidabad violence: NHRC to conduct on-spot inquiry, submit report within 

three weeks 

Murshidabad violence: The NHRC said the action comes after submission of a complaint 

to it. The inquiry report should be submitted within a period of three weeks, it said. 

https://www.indiatvnews.com/news/india/murshidabad-violence-nhrc-to-conduct-on-

spot-inquiry-submit-report-within-three-weeks-2025-04-15-985650 

Edited By: Manmath Nayak @manmathnayak2 | Published: April 15, 2025 20:34 IST, 

Updated: April 15, 2025 20:34 IST 

New Delhi: 

The National Human Rights Commission on Tuesday took cognisance of the violence in 

West Bengal's Murshidabad during protests over the Waqf (Amendment) Act and said it 

will send a team from its investigation division to conduct an on-spot inquiry, given the 

"seriousness" of the matter. The NHRC said the action comes after submission of a 

complaint to it. The inquiry report should be submitted within a period of three weeks, it 

said. 

The complaint pertains to various "social media news articles" highlighting the alleged 

murder of two named persons -- father and son, amid the ongoing protest against the 

legislation. 

"Given the seriousness of the matter, the Director General (Investigation), NHRC, is 

directed to assign a team of officers/officials from the Investigation Division of the 

Commission to conduct an on-spot inquiry at Murshidabad, West Bengal," according to 

the proceedings. 

The inquiry report should be submitted to the Commission within a period of three weeks, 

it said. 

Three people died and several others were injured in the violence that raged in Suti, 

Dhulian, Samserganj and Jangipur areas since Friday afternoon. 

A total of 221 people have been apprehended so far in connection with the violence in 

the Muslim-majority district during anti-Waqf (Amendment) Act protests, a police officer 

said on Tuesday. 

Earlier in the day, the Union Ministry of Home Affairs (MHA) was apprised of an initial 

probe into West Bengal's Murshidabad violence, which indicates the involvement of 

alleged Bangladeshi miscreants, government sources told ANI. 

The preliminary findings also suggest that the miscreants may have initially received 

assistance from local leaders but eventually became uncontrollable. 
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Meanwhile, the MHA closely monitors activities in Murshidabad and other sensitive 

districts in West Bengal. 

Union Home Secretary Govind Mohan on Saturday spoke with the state's Chief Secretary 

and Director General of Police, assuring all possible help. He advised the state 

administration to keep a close watch on other sensitive districts and to put in place 

adequate steps to ensure normalcy as soon as possible. 

The Union Home Secretary is in constant touch with the West Bengal Chief Secretary 

and the Director General of Police. 

The MHA has also deployed nearly nine companies, at least 900 personnel, of the Border 

Security Force in Murshidabad. Of these nine companies, 300 BSF personnel are locally 

available with other additional companies at the request of the state government. 
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Devdiscourse 

NHRC Launches Investigation Into Murshidabad Violence 

Following violence in Murshidabad, West Bengal, over protests against the Waqf 

(Amendment) Act, the NHRC has announced an inquiry. The action comes after a 

complaint regarding the alleged murder of two individuals during the protests. An inquiry 

report is expected within three weeks. 

https://www.devdiscourse.com/article/law-order/3347019-nhrc-launches-investigation-

into-murshidabad-violence 

Devdiscourse News Desk | New Delhi | Updated: 15-04-2025 20:22 IST | Created: 15-04-

2025 20:22 IST 

The National Human Rights Commission (NHRC) has taken decisive action in response 

to the violence that erupted in Murshidabad, West Bengal. The unrest was triggered by 

protests against the Waqf (Amendment) Act, leading to the tragic loss of three lives. 

Following the submission of a complaint, which highlighted the alleged murder of a father 

and son, the NHRC has directed its Director General (Investigation) to deploy a team from 

its Investigation Division for an on-spot inquiry. This move underscores the seriousness 

with which the NHRC is approaching the situation. 

The inquiry aims to provide clarity and accountability in the wake of the events that 

affected areas like Suti, Dhulian, Samserganj, and Jangipur. With 221 arrests already 

made in connection with the violence, authorities are pressing forward to resolve the 

incident swiftly and justly. 
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LatgestLY 

India News | NHRC Takes Cognisance of Murshidabad Violence, to Send Team for 

On-spot Inquiry 

Get latest articles and stories on India at LatestLY. Taking cognisance of the violence in 

West Bengal's Murshidabad during protests over the Waqf (Amendment) Act, the NHRC 

on Tuesday said it will send a team from its investigation division to conduct an on-spot 

inquiry, given the "seriousness" of the matter. 

https://www.latestly.com/agency-news/india-news-nhrc-takes-cognisance-of-

murshidabad-violence-to-send-team-for-on-spot-inquiry-6785195.html 

Agency News PTI | Apr 15, 2025 08:20 PM IST 

New Delhi, Apr 15 (PTI) Taking cognisance of the violence in West Bengal's Murshidabad 

during protests over the Waqf (Amendment) Act, the NHRC on Tuesday said it will send 

a team from its investigation division to conduct an on-spot inquiry, given the 

"seriousness" of the matter. 

The National Human Rights Commission said the action comes after submission of a 

complaint to it. 

The inquiry report should be submitted within a period of three weeks, it said. 

The complaint pertains to various "social media news articles" highlighting the alleged 

murder of two named persons -- father and son, amid the ongoing protest against the 

legislation. 

"Given the seriousness of the matter, the Director General (Investigation), NHRC, is 

directed to assign a team of officers/officials from the Investigation Division of the 

Commission to conduct an on-spot inquiry at Murshidabad, West Bengal," according to 

the proceedings. 

The inquiry report should be submitted to the Commission within a period of three weeks, 

it said. 

Three people died and several others were injured in the violence that raged in Suti, 

Dhulian, Samserganj and Jangipur areas since Friday afternoon. 

A total of 221 people have been apprehended so far in connection with the violence in 

the Muslim-majority district during anti-Waqf (Amendment) Act protests, a police officer 

said on Tuesday. 

(This is an unedited and auto-generated story from Syndicated News feed, LatestLY Staff 

may not have modified or edited the content body) 
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Hindustan Times 

NHRC to send probe team to violence-hit Murshidabad 

https://www.hindustantimes.com/india-news/yogi-adityanath-slams-mamata-banerjee-

for-inaction-danda-is-the-only-treatment-for-rioters-101744706812003.html 

ANI | Apr 16, 2025 08:45 AM IST 

Unrest broke out in Murshidabad during protests against the Waqf (Amendment) Act on 

April 11. The protests turned violent, resulting in deaths of three people 

NHRC member Priyank Kanungo has said that the Human Rights Commission has 

received three complaints about violence in Murshidabad. 

Unrest broke out in Murshidabad during protests against the Waqf (Amendment) Act on 

April 11. The law has been a contentious issue in the region. The protests turned violent, 

resulting in the deaths of three people and injuries to several others, with widespread 

property damage. 

Speaking to ANI, NHRC Member Priyank Kanungo said, "We received 3 separate 

complaints from Murshidabad. A father-son duo was killed by a mob that was spreading 

hatred and violence over the Waqf Amendment Act...We have also received news that 

many people are fleeing from there to other districts in the neighbouring states, and the 

feeling of insecurity has set in among the citizens. In such a situation, it becomes 

necessary that the Human Rights Commission take immediate cognisance. We have 

taken cognisance of the basis of the complaint. We have directed that a team of the 

Commission should go there, see the situation and submit a report in this regard to us." 

He said the NHRC had received three separate complaints about violence linked to the 

Waqf Amendment Act. According to the complaints, a father and son were killed by a mob 

that was allegedly spreading hate and violence over the Act. 

He further added, “For this, we have given them three weeks. It is necessary that instead 

of trusting the government's report on the situation there, we should send our team for 

the proper investigation.” 

 ‘People scared, leaving homes to move to other districts’: NHRC 

Kanungo also mentioned that many people in the area are now scared and are leaving 

their homes to move to other districts in neighbouring states. Because of this, the NHRC 

has decided to send its team to investigate and report back within three weeks. 

So far, 150 people have been arrested in connection with the Murshidabad violence, and 

adequate police forces have been deployed in Samserganj, Dhuliyan, and other affected 

areas of Murshidabad, the West Bengal Police said. (ANI) 
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Organiser 

NHRC orders probe into father-son lynching in Murshidabad after ‘Agni Samaj’ 

complaint 

https://organiser.org/2025/04/15/287647/bharat/nhrc-orders-probe-into-father-son-

lynching-in-murshidabad-after-agni-samaj-complaint/ 

April 15, 2025 

The National Human Rights Commission (NHRC) has taken cognisance of a complaint 

filed by Agni Samaj regarding reported mob lynching, communal targeting, and police 

inaction in Murshidabad, West Bengal, and has directed an on-the-spot inquiry into the 

matter. 

The complaint was filed on April 13, 2025, and acknowledged by the Commission on April 

15. It details a series of violent incidents in the wake of protests against the Waqf 

Amendment Bill, 2025, in which Hindus were reportedly targeted, their properties 

vandalised, and, in one horrifying instance, a father-son duo—Har Gobind Das and 

Chandan Das—was reportedly lynched by a mob. The incidents have prompted 

allegations of police negligence. 

According to the NHRC’s official communication, “If the above allegations are true, it 

would be tantamount to a serious violation of human rights…” 

The Commission’s Chairperson, Priyank Kanoongo, noted the founder of Agni Samaj, 

Swati Goel Sharma, on X and stated that action would be taken. 

Noted! https://t.co/6bRu4B7576 

— प्रियंक कानूनगो Priyank Kanoongo (@KanoongoPriyank) April 15, 2025  

On April 15, Swati, wrote on X, “Filed a complaint with National Human Rights 

Commission regarding this horrific communal mob lynching of father-son Hargovind Das 

and Chandan Das and targeted violence against Hindus in Bengal.” 

Filed a complaint with National Human Rights Commission regarding this horrific 

communal mob lynching of father-son Hargovind Das and Chandan Das and targeted 

violence against Hindus in Bengal 

Received official acknowledgment today 

Once the ongoing pogrom is brought 

under… https://t.co/VAItYnMKWX pic.twitter.comr/KLEoBR3eHB 

— Swati Goel Sharma (@swati_gs) April 15, 2025  

As per the latest updates, the Commission has assigned a team from its Investigation 

Division to conduct an on-the-spot inquiry in Murshidabad, with directions to submit a 

report within three weeks. The NHRC has also instructed the secretariat of its Member, 
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Priyank Kanoongo, who is overseeing the case, to coordinate with the team for visit 

scheduling and follow-up action. 

Copy of the complaint letter 

The NHRC’s order comes after Agni Samaj urged the Commission to step in and ensure: 

a fact-finding mission to the affected areas, accountability from the West Bengal 

government regarding police action and protection of vulnerable Hindu communities, and 

immediate relief and security for displaced families. 

Agni Samaj welcomes NHRC’s decision to order an on-spot inquiry into the targeted 

violence in Bengal, especially in Murshidabad 

We remain committed to amplifying the voices of affected families and seeking justice for 

victims 

Grateful for your swift action, @KanoongoPriyank Ji https://t.co/88HGQOGnPZ 

— Agni Samāj (@AgniSamaj) April 15, 2025  

In the complaint, Swati highlighted that Hindu shops and homes were looted, in addition 

to the damaging of public property by rioters. The complainant also emphasized the need 

to safeguard the rights of minority Hindus living in Muslim-majority localities, who face 

increasing vulnerability during such unrest. 

This NHRC intervention marks a significant development as one of the first central-level 

responses to the unfolding crisis in Bengal, where rising communal tensions have raised 

concerns over law and order, targeted violence, and human rights violations. 

Agni Samaj has welcomed the NHRC’s decision. The organisation posted on X, “We 

remain committed to amplifying the voices of affected families and seeking justice for the 

victims,” while thanking Kanoongo for his swift action. 
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Dainik Bhaskar 

राजनीति: मुतशिदाबाद त िंसा एनएचआरसी ने तिया सिंज्ञान, जािंच के तिए टीम भेजने का आदेश 

https://www.bhaskarhindi.com/other/nhrc-to-send-team-to-probe-rights-violation-in-

murshidabad-1132067 

15 अपै्रल 2025 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने पधिम बंगाल के मुधशिदाबाद धिले में हाल ही में हुई हधंंंसा 

की िांच के धलए एक टीम को के्षत्र का दौरा करने का आदेश धदया है। 

मुधशिदाबाद, (पधिम बंगाल), 15 अपै्रल (आईएएनएस)। राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने 

पधिम बंगाल के मुधशिदाबाद धिले में हाल ही में हुई हधंंंसा की िांच के धलए एक टीम को के्षत्र का दौरा 

करने का आदेश धदया है। 

यह धनर्िय वक्फ कानून के धवरोि में हुई धहंसा के बाद धलया गया, धिसमें तीन लोगो ंकी मौत हुई और कई 

अन्य घायल हुए। आयोग ने मानवाधिकार उलं्लघनो ंकी धशकायतो ंको गंभीरता से धलया है और स्थिधत का 

आकलन करने के धलए कारिवाई की है। 

मुधशिदाबाद के सुती, िुधलयान, िंगीपुर और शमशेरगंि िैसे के्षत्रो ंमें धपछले धदनो ंवक्फ कानून के स्िलाफ 

प्रदशिन धहंसक हो गए िे। प्रदशिनकाररयो ंने वाहनो ंमें आग लगा दी, दुकानो ंऔर घरो ंको नुकसान पहंुचाया, 

इसके बाद पुधलस के साि उनकी झड़पें हुईं। थिानीय प्रशासन ने स्थिधत को धनयंधत्रत करने के धलए कें द्रीय 

सशस्त्र पुधलस बल (सीएपीएफ) की तैनाती की और कुछ के्षत्रो ंमें इंटरनेट सेवाएं भी धनलंधबत कर दी।ं धहंसा 

के दौरान सैकड़ो ंलोग धवथिाधपत हुए, इनमें से कई ने पड़ोसी मालदा धिले में शरर् ली। 

एनएचआरसी ने अपने बयान में कहा धक उसे धहंसा के दौरान मानवाधिकारो ंके उलं्लघन की धशकायतें प्राप्त 

हुई हैं। आयोग की टीम का गठन धहंसा के कारर्ो,ं प्रशासन की प्रधतधिया और प्रभाधवत लोगो ंकी स्थिधत 

की िांच के धलए धकया गया है। यह टीम थिानीय अधिकाररयो,ं पुधलस, पीधड़तो ंऔर गवाहो ंसे बातचीत 

करेगी, ताधक तथ्ो ंका सटीक आकलन धकया िा सके। 

एनएचआरसी की यह पहल के्षत्र में शांधत बहाली और पीधड़तो ंको न्याय धदलाने की धदशा में महत्वपूर्ि पहल 

मानी िा रही है। आयोग ने स्पष्ट् धकया धक उसकी प्रािधमकता मानवाधिकारो ंकी रक्षा करना और धहंसा के 

पीधड़तो ंको सहायता प्रदान करना है। िांच दल के धनष्कर्षों के आिार पर आयोग आगे की कारिवाई की 

धसफाररश करेगा, धिसमें दोधर्षयो ंके स्िलाफ कानूनी कदम भी शाधमल हो सकते हैं। 

थिानीय लोगो ंके अनुसार, धहंसा ने के्षत्र में सामुदाधयक तनाव को बढा धदया है। कई पररवारो ंने अपने घर 

छोड़ धदए और कुछ ने दावा धकया धक उनके साि मारपीट की गई और संपधि को नुकसान पहंुचाया गया। 

मालदा में प्रशासन ने धवथिाधपत लोगो ंके धलए अथिायी आश्रय और भोिन की व्यवथिा की है। इस बीच, 

धवपक्षी दलो ंने राज्य सरकार पर स्थिधत को धनयंधत्रत करने में धवफलता का आरोप लगाया है। भारतीय िनता 

पाटी (भािपा) ने दावा धकया धक धहंसा के पीछे "सांप्रदाधयक ताकतें" िी,ं िबधक सिारूढ तृर्मूल कांगे्रस 

(टीएमसी) ने इसे कें द्र सरकार के अिधंनधंयम का पररर्ाम बताया। 

DAINIK BHASKAR, Online, 16.4.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.bhaskarhindi.com/other/nhrc-to-send-team-to-probe-rights-violation-in-murshidabad-1132067
https://www.bhaskarhindi.com/other/nhrc-to-send-team-to-probe-rights-violation-in-murshidabad-1132067


वही,ं मुख्यमंत्री ममता बनिी ने कहा धक उनकी सरकार इस कानून का समििन नही ंकरती और इसे राज्य 

में लागू नही ंधकया िाएगा। उन्ोनें लोगो ंसे शांधत बनाए रिने की अपील की। वही ंकें द्रीय गृह मंत्रालय ने 

धहंसा पर धचंता व्यक्त की और राज्य सरकार से कानून-व्यवथिा सुधनधित करने को कहा। 

अस्वीकरर्: यह नू्यज़ ऑटो फीड्स द्वारा स्वतः  प्रकाधशत हुई िबर है। इस नू्यज़ में BhaskarHindi.com 

टीम के द्वारा धकसी भी तरह का कोई बदलाव या पररवतिन (एधडधटंग) नही ंधकया गया है| इस नू्यि की एवं 

नू्यि में उपयोग में ली गई सामधग्रयो ंकी समू्पर्ि िवाबदारी केवल और केवल नू्यज़ एिेंसी की है एवं इस 

नू्यि में दी गई िानकारी का उपयोग करने से पहले संबंधित के्षत्र के धवशेर्षज्ो ं(वकील / इंिीधनयर / ज्योधतर्ष 

/ वासु्तशास्त्री / डॉक्टर / नू्यज़ एिेंसी / अन्य धवर्षय एक्सपटि) की सलाह िरूर लें। अतः  संबंधित िबर एवं 

उपयोग में धलए गए टेक्स्ट मैटर, फोटो, धवधडयो एवं ऑधडओ को लेकर BhaskarHindi.com नू्यि पोटिल 

की कोई भी धिमे्मदारी नही ंहै| 
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Zee News 

मुर्शिदाबाद र् िंसा: वक्फ कानून र् िंसा पर NHRC सख्त, जािंच के र्िए भेजी टीम 

Murshidabad Violence: मुर्शिदाबाद के सुती, धुर्ियान, जंगीपुर और शमशेरगंज जैसे के्षत्र ंमें र्पछिे 

र्दनर ंवक्फ कानून के खििाफ प्रदशिन र् ंसक  र गए थे. प्रदशिनकाररयर ंने वा नर ंमें आग िगा दी, दुकानर ं

और घरर ंकर नुकसान पहंचाया, इसके बाद पुर्िस के साथ उनकी झड़पें हईं. 

https://zeenews.india.com/hindi/zeesalaam/news/murshidabad-violence-nhrc-

investigation-west-bengal-know-details/2718227 

Written By  Zee Salaam Web Desk|Last Updated: Apr 15, 2025, 09:16 PM IST  

Murshidabad Violence: नेशनि हमन राइट कमीशन (NHRC) ने वेस्ट बंगाि के मुर्शिदाबाद र्जिे में 

 ाि  ी में हई  र्ंंंसा की जांच के र्िए एक टीम कर इिाके का दौरा करने का आदेश र्दया  ै. य  फैसिा 

वक्फ कानून के र्वररध में हई र् ंसा के बाद र्िया गया, र्जसमें 3 िरगर ंकी मौत हई और कई दूसरे जख्मी 

हए. आयरग ने मानवार्धकार उलं्लघनर ंकी र्शकायतर ंकर गंभीरता से र्िया  ै और खथथर्त का आकिन करने 

के र्िए कारिवाई की  ै. 

मुर्शिदाबाद के सुती, धुर्ियान, जंगीपुर और शमशेरगंज जैसे के्षत्र ंमें र्पछिे र्दनर ंवक्फ कानून के खििाफ 

प्रदशिन र् ंसक  र गए थे. प्रदशिनकाररयर ंने वा नर ंमें आग िगा दी, दुकानर ंऔर घरर ंकर नुकसान पहंचाया, 

इसके बाद पुर्िस के साथ उनकी झड़पें हईं. थथानीय प्रशासन ने खथथर्त कर र्नयंर्त्त करने के र्िए कें द्रीय 

सशस्त्र पुर्िस बि (सीएपीएफ) की तैनाती की और कुछ के्षत्र ंमें इंटरनेट सेवाएं भी र्निंर्बत कर दी.ं र् ंसा 

के दौरान सैकड़र ंिरग र्वथथार्पत हए, इनमें से कई ने पड़रसी मािदा र्जिे में शरण िी. 

एनएचआरसी ने क्या क ा? 

एनएचआरसी ने अपने बयान में क ा र्क उसे र् ंसा के दौरान मानवार्धकारर ंके उलं्लघन की र्शकायतें प्राप्त 

हई  ैं. आयरग की टीम का गठन र् ंसा के कारणर,ं प्रशासन की प्रर्तर्िया और प्रभार्वत िरगर ंकी खथथर्त की 

जांच के र्िए र्कया गया  ै. य  टीम थथानीय अर्धकाररयर,ं पुर्िस, पीर्ड़तर ंऔर गवा र ंसे बातचीत करेगी, 

तार्क तथ्र ंका सटीक आकिन र्कया जा सके. 

शांर्त ब ािी की अपीि 

एनएचआरसी की य  प ि के्षत् में शांर्त ब ािी और पीर्ड़तर ंकर न्याय र्दिाने की र्दशा में म त्वपूणि प ि 

मानी जा र ी  ै. आयरग ने स्पष्ट र्कया र्क उसकी प्राथर्मकता मानवार्धकारर ंकी रक्षा करना और र् ंसा के 

पीर्ड़तर ंकर स ायता प्रदान करना  ै. जांच दि के र्नष्कर्षों के आधार पर आयरग आगे की कारिवाई की 

र्सफाररश करेगा, र्जसमें दरर्र्षयर ंके खििाफ कानूनी कदम भी शार्मि  र सकते  ैं. 

क्या िरग कर चुके  ैं पिायन 

थथानीय िरगर ंके मुतार्बक, र् ंसा ने के्षत् में सामुदार्यक तनाव कर बढा र्दया  ै. कई पररवारर ंने अपने घर 

छरड़ र्दए और कुछ ने दावा र्कया र्क उनके साथ मारपीट की गई और संपर्ि कर नुकसान पहंचाया गया. 

मािदा में प्रशासन ने र्वथथार्पत िरगर ंके र्िए अथथायी आश्रय और भरजन की व्यवथथा की  ै. इस बीच, 
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र्वपक्षी दिर ंने राज्य सरकार पर खथथर्त कर र्नयंर्त्त करने में र्वफिता का इल्जाम िगाया  ै. बीजेपी ने दावा 

र्कया र्क र् ंसा के पीछे "सांप्रदार्यक ताकतें" थी,ं जबर्क सिारूढ तृणमूि कांगे्रस (टीएमसी) ने इसे कें द्र 

सरकार के अधर्ंनर्ंयम का पररणाम बताया. 

सीएम ममता बनजी ने क्या क ा? 

व ी,ं मुख्यमंत्ी ममता बनजी ने क ा र्क उनकी सरकार इस कानून का समथिन न ी ंकरती और इसे राज्य 

में िागू न ी ंर्कया जाएगा. उन्रनें िरगर ंसे शांर्त बनाए रिने की अपीि की. व ी ंकें द्रीय गृ  मंत्ािय ने 

र् ंसा पर र्चंता व्यक्त की और राज्य सरकार से कानून-व्यवथथा सुर्नर्ित करने कर क ा. 
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Lokmat News 

Murshidabad violence: बंगाल में हुई मुर्शिदाबाद र् ंसा की जााँच करेगा एनएचआरसी, 3 सप्ता  

के भीतर स पेंगा ररपोर्ि 

https://www.lokmatnews.in/india/nhrc-will-investigate-the-murshidabad-violence-in-

bengal-will-submit-the-report-within-3-weeks-b628/ 

By रुस्तम राणा | Updated: April 15, 2025 21:26 IST 

आयोग ने कहा कक जाांच ररपोर्ट तीन सप्ताह के भीतर प्रसु्तत की जानी चाकहए। यह किकायत किकभन्न "सोिल 

मीकिया समाचार लेखोां" से सांबांकित है, कजनमें कानून के खखलाफ चल रहे किरोि के बीच दो नाकमत व्यखियोां 

- कपता और पुत्र - की ककित हत्या को उजागर ककया गया है। 

HighlightsNHRC ने िक्फ अकिकनयम के किरोि में हुए प्रदिटनोां के दौरान हुई कहांसा का सांज्ञान कलया आयोग 

मौके पर जाांच करने के कलए अपने जाांच प्रभाग से भेजेगा एक र्ीमआयोग ने कहा कक यह कारटिाई उसके 

पास किकायत दजट होने के बाद की गई है 

Murshidabad violence:  राष्ट्र ीय मानिाकिकार आयोग ने मांगलिार को पकिम बांगाल के मुकिटदाबाद में 

िक्फ (सांिोिन) अकिकनयम के किरोि में हुए प्रदिटनोां के दौरान हुई कहांसा का सांज्ञान कलया और कहा कक िह 

मामले की "गांभीरता" को देखते हुए मौके पर जाांच करने के कलए अपने जाांच प्रभाग से एक र्ीम भेजेगा। 

एनएचआरसी ने कहा कक यह कारटिाई उसके पास किकायत दजट होने के बाद की गई है।  

आयोग ने कहा कक जाांच ररपोर्ट तीन सप्ताह के भीतर प्रसु्तत की जानी चाकहए। यह किकायत किकभन्न "सोिल 

मीकिया समाचार लेखोां" से सांबांकित है, कजनमें कानून के खखलाफ चल रहे किरोि के बीच दो नाकमत व्यखियोां 

- कपता और पुत्र - की ककित हत्या को उजागर ककया गया है। 

कायटिाही के अनुसार, "मामले की गांभीरता को देखते हुए, एनएचआरसी के महाकनदेिक (जाांच) को पकिम 

बांगाल के मुकिटदाबाद में मौके पर जाांच करने के कलए आयोग के जाांच प्रभाग से अकिकाररयोां/कमटचाररयोां की 

एक र्ीम कनयुि करने का कनदेि कदया जाता है।"  

इसमें कहा गया है कक जाांच ररपोर्ट तीन सप्ताह की अिकि के भीतर आयोग को सौांपी जानी चाकहए। िुक्रिार 

दोपहर से सुती, िुकलयान, समसेरगांज और जांगीपुर इलाकोां में भड़की कहांसा में तीन लोगोां की मौत हो गई 

और कई अन्य घायल हो गए। एक पुकलस अकिकारी ने मांगलिार को बताया कक िक्फ (सांिोिन) अकिकनयम 

के किरोि में मुखिम बहुल कजले में हुई कहांसा के कसलकसले में अब तक कुल 221 लोगोां को कगरफ्तार ककया 

गया है। 

इससे पहले कदन में, कें द्रीय गृह मांत्रालय (एमएचए) को पकिम बांगाल के मुकिटदाबाद कहांसा की प्रारां कभक जाांच 

से अिगत कराया गया, कजसमें ककित बाांग्लादेिी बदमािोां की सांकलप्तता का सांकेत कमलता है। प्रारां कभक 

कनष्कर्षों से यह भी पता चलता है कक बदमािोां को िुरू में स्िानीय नेताओां से सहायता कमली होगी, लेककन 

अांततः  िे बेकाबू हो गए। 
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इस बीच, गृह मांत्रालय मुकिटदाबाद और पकिम बांगाल के अन्य सांिेदनिील कजलोां में गकतकिकियोां पर कड़ी 

नज़र रख रहा है। कें द्रीय गृह सकचि गोकिांद मोहन ने िकनिार को राज्य के मुख्य सकचि और पुकलस 

महाकनदेिक से बात की और हर सांभि मदद का आश्वासन कदया।  

उन्ोांने राज्य प्रिासन को अन्य सांिेदनिील कजलोां पर कड़ी नज़र रखने और जल्द से जल्द सामान्य खस्िकत 

सुकनकित करने के कलए पयाटप्त कदम उठाने की सलाह दी। कें द्रीय गृह सकचि पकिम बांगाल के मुख्य सकचि 

और पुकलस महाकनदेिक के साि लगातार सांपकट  में हैं। 

एमएचए ने मुकिटदाबाद में सीमा सुरक्षा बल की लगभग नौ कां पकनयोां, कम से कम 900 ककमटयोां को भी तैनात 

ककया है। इन नौ कां पकनयोां में से 300 बीएसएफ कमी स्िानीय स्तर पर उपलब्ध हैं, तिा राज्य सरकार के 

अनुरोि पर अन्य अकतररि कां पकनयाां भी उपलब्ध हैं। 
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LatestLY 

देश की खबरें  | एनएचआरसी ने मुर्शिदाबाद र् िंसा का सिंज्ञान र्िया, जािंच के र्िए मौके पर टीम भेजी 

जाएगी 

Get Latest हिन्दी समाचार, Breaking News on India at LatestLY हिन्दी. राष्ट्र ीय मानवाहिकार आयोग 

(एनएचआरसी) ने पहिम बंगाल के मुहशिदाबाद में वक्फ (संशोिन) अहिहनयम के हवरोि में हुई हिंसा का 

संज्ञान लेते हुए मंगलवार को किा हक वि मामले की ‘‘गंभीरता’’ के मदे्दनजर जांच के हलए मौके पर अपनी 

एक टीम भेजेगा। 

https://hindi.latestly.com/agency-news/nhrc-took-cognizance-of-murshidabad-violence-

team-will-be-sent-on-the-spot-for-investigation-r-2578667.html 

एजेंसी नू्यज Bhasha| Apr 15, 2025 08:38 PM IST 

नयी हदल्ली, 15 अपै्रल राष्ट्र ीय मानवाहिकार आयोग (एनएचआरसी) ने पहिम बंगाल के मुहशिदाबाद में वक्फ 

(संशोिन) अहिहनयम के हवरोि में हुई हिंसा का संज्ञान लेते हुए मंगलवार को किा हक वि मामले की 

‘‘गंभीरता’’ के मदे्दनजर जांच के हलए मौके पर अपनी एक टीम भेजेगा। 

राष्ट्र ीय मानवाहिकार आयोग ने किा हक यि कारिवाई उसके समक्ष हशकायत दजि कराए जाने के बाद की 

गई िै। 

उसने किा हक जांच ररपोटि तीन सप्ताि की अवहि के भीतर पेश की जानी चाहिए। 

हशकायत उन हवहभन्न ‘‘सोशल मीहिया समाचार लेखो’ं’ से संबंहित िै, हजसमें कानून के खखलाफ जारी हवरोि 

के बीच दो नाहमत व्यखियो ं- हपता और पुत्र- की कहित ित्या को उजागर हकया गया िै। 

एनएचआरसी ने किा, ‘‘मामले की गंभीरता को देखते हुए एनएचआरसी के मिाहनदेशक (जांच) को पहिम 

बंगाल के मुहशिदाबाद में मौके पर जांच के हलए आयोग के जांच प्रभाग से अहिकाररयो/ंकमिचाररयो ंकी एक 

टीम हनयुि करने का हनदेश हदया जाता िै।’’ 

उसने किा हक जांच ररपोटि आयोग को तीन सप्ताि में सौपंी जानी चाहिए। 

सुती, िुहलयान, शमशेरगंज और जंगीपुर इलाको ंमें शुक्रवार दोपिर से भड़की हिंसा में तीन लोगो ंकी मौत 

िो गई िै और कई अन्य लोग घायल हुए िैं। 

पुहलस के एक अहिकारी ने मंगलवार को बताया हक वक्फ (संशोिन) अहिहनयम के हवरोि के दौरान मुखिम 

बहुल हजले में हुई हिंसा के हसलहसले में अब तक कुल 221 लोगो ंको हगरफ्तार हकया गया िै। 

(यि हसंहिकेटेि नू्यज़ फीि से अनएहिटेि और ऑटो-जेनरेटेि स्टोरी िै, ऐसी संभावना िै हक लेटेस्टली 

स्टाफ द्वारा इसमें कोई बदलाव या एहिट निी ंहकया गया िै) 
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ABP News 

‘ह िंदुओिं को एकजुट र ने की जरूरत’, मुहशिदाबाद ह िंसा पर बोली िं साध्वी ऋतिंभरा, सरकार से की 

ये मािंग 

Murshidabad Violence: एनएचआरसी ने कहा कक उसे एक किकायत किली थी, किसके बाद िािले की 

िाांच की िाएगी और ररपोर्ट तीन सप्ताह के भीतर पेि की िानी चाकहए. 

https://www.abplive.com/news/india/murshidabad-violence-sadhvi-ritambhara-says-

hindus-need-to-rise-up-and-unite-2925749 

By : एबीपी लाइव डेस्क | Edited By: अकभषेक प्रताप कसांह | Updated at : 15 Apr 2025 09:14 PM 

(IST) 

Sadhvi Ritambhara On Murshidabad Violence: पकिि बांगाल के िुकिटदाबाद किले िें हुई कहांसा को 

लेकर ििकर रािनीकत हो रही है. पकिि बांगाल िें अगले साल कवधानसभा चुनाव भी होने वाले हैं. ऐसे िें 

रािनीकतक दल एक-दूसरे पर आरोप लगाने से नही ां चूक रहे हैं. इन सब के बीच साधु-सांतोां ने भी कहांसा पर 

अपनी प्रकतकिया व्यक्त की है और कहांदुओां से एकिुर् रहने के कलए कहा. 

नू्यि एिेंसी एएनआई से बात करते हुए साध्वी ऋतांभरा ने कहा, "यह बहुत दुभाटग्यपूर्ट है. िैं कहांदू सिुदाय 

से आग्रह करां गी कक वे एकिुर् होां और िहाां भी कहांदू पीक़ित हैं, उनके कलए ख़ेि होां. िैं सरकारोां से कहांदुओां 

की सुरक्षा सुकनकित करने के कलए सख्त कदि उठाने के कलए कहना चाहांगी. कहांदुओां को िाकतयोां और के्षत्ोां 

से ऊपर उठकर एकिुर् होने की िररत है. कहांदुओां को यह सिझने की िररत है कक उनका नेता ककसका 

पक्षधर है." 

िाांच के कलए एनएचआरसी भेिेगा र्ीि 

राष्ट्र ीय िानवाकधकार आयोग (एनएचआरसी) ने कहांसा का सांज्ञान लेते हुए कहा कक वह िािले की गांभीरता के 

िदे्दनिर िाांच के कलए िौके पर अपनी एक र्ीि भेिेगा. राष्ट्र ीय िानवाकधकार आयोग ने कहा कक यह कारटवाई 

उसके सिक्ष किकायत दिट कराए िाने के बाद की गई है. उसने कहा कक िाांच ररपोर्ट तीन सप्ताह की 

अवकध के भीतर पेि की िानी चाकहए. किकायत उन कवकभन्न ‘‘सोिल िीकडया सिाचार लेखोां’’ से सांबांकधत है, 

किसिें कानून के खखलाफ िारी कवरोध के बीच दो नाकित व्यखक्तयोां - कपता और पुत्- की ककथत हत्या को 

उिागर ककया गया है. 

#WATCH | Delhi: On the Murshidabad violence, founder of Param Shakti Peeth, Sadhvi 

Ritambhara says, "... This is very unfortunate. I would urge the Hindu community to unite 

and stand up for fellow Hindus wherever they are suffering. I would like to ask the 

governments to take… pic.twitter.com/QrNe3XASNQv 

— ANI (@ANI) April 15, 2025 

एनएचआरसी ने कहा, ‘‘िािले की गांभीरता को देखते हुए एनएचआरसी के िहाकनदेिक (िाांच) को पकिि 

बांगाल के िुकिटदाबाद िें िौके पर िाांच के कलए आयोग के िाांच प्रभाग से अकधकाररयोां/किटचाररयोां की एक 
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र्ीि कनयुक्त करने का कनदेि कदया िाता है.’’ उसने कहा कक िाांच ररपोर्ट आयोग को तीन सप्ताह िें सौांपी 

िानी चाकहए. 

221 लोग हो चुके हैं कगरफ्तार 

सुती, धुकलयान, िििेरगांि और िांगीपुर इलाकोां िें िुिवार दोपहर से भ़िकी कहांसा िें तीन लोगोां की िौत 

हो गई है और कई अन्य लोग घायल हुए हैं. पुकलस के एक अकधकारी ने िांगलवार को बताया कक वक्फ 

(सांिोधन) अकधकनयि के कवरोध के दौरान 
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Hindustan 

मुर्शिदाबाद र् िंसा : एनएचआरसी र् िंसाग्रस्त के्षत्र में भेजेगा टीम 

https://www.livehindustan.com/ncr/new-delhi/story-nhrc-to-investigate-violence-in-

murshidabad-west-bengal-following-complaints-201744737426705.html 

15 अपै्रल 2025 

नई दिल्ली, एजेंसी। राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने पदिम बंगाल के मुदशििाबाि में द ंसा 

नई दिल्ली, एजेंसी। राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने पदिम बंगाल के मुदशििाबाि में द ंसा का 

संज्ञान लेते हुए मंगलवार को क ा दक व  मामले की गंभीरता के मदे्दनजर जांच के दलए मौके पर अपनी 

एक टीम भेजेगा। 

आयोग ने क ा दक य  कारिवाई उसके समक्ष दशकायत िजि कराए जाने के बाि की गई  ै। उसने क ा दक 

जांच ररपोटि तीन सप्ता  की अवदि के भीतर पेश की जानी चाद ए। दशकायत उन दवदभन्न सोशल मीदिया 

समाचार लेखो ंसे संबंदित  ै, दजसमें कानून के खखलाफ जारी दवरोि के बीच िो नादमत व्यखियो ंदपता और 

पुत्र- की कदित  त्या को उजागर दकया गया  ै। 

दल ाजा, मामले की गंभीरता को िेखते हुए एनएचआरसी के म ादनिेशक (जांच) को पदिम बंगाल के 

मुदशििाबाि में मौके पर जांच के दलए आयोग के जांच प्रभाग से अदिकाररयो ंव कमिचाररयो ंकी एक टीम 

दनयुि करने का दनिेश दिया जाता  ै। 
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Janta Se Rishta 

मध्य प्रदेश 'ज ांच के लिए टीम गलित': मुलशिद ब द ल ांस  पर NHRC सदस्य लप्रय ांक क नूनगो 

https://jantaserishta.com/local/madhya-pradesh/team-formed-for-investigation-nhrc-

member-priyank-kanungo-on-murshidabad-violence-3957137 

Rani Sahu16 Apr 2025 8:44 AM 

Bhopal भोपाल : एनएचआरसी सदस्य प्रियाांक कानूनगो ने कहा है प्रक मानवाप्रिकार आयोग को मुप्रशिदाबाद 

में प्रहांसा के बारे में तीन प्रशकायतें प्रमली हैं। 11 अिैल को वक्फ (सांशोिन) अप्रिप्रनयम के खिलाफ प्रवरोि 

िदशिन के दौरान मुप्रशिदाबाद में अशाांप्रत फैल गई। यह कानून इस के्षत्र में एक प्रववादास्पद मुद्दा रहा है। 

प्रवरोि िदशिन प्रहांसक हो गया, प्रिसके पररणामस्वरूप तीन लोगोां की मौत हो गई और कई अन्य घायल हो 

गए, साथ ही व्यापक सांपप्रि का नुकसान हुआ। 

एएनआई से बात करते हुए एनएचआरसी के सदस्य प्रियाांक कानूनगो ने कहा, "हमें मुप्रशिदाबाद से 3 अलग-

अलग प्रशकायतें प्रमली हैं। वक्फ सांशोिन अप्रिप्रनयम को लेकर नफरत और प्रहांसा फैलाने वाली भीड़ ने प्रपता-

पुत्र की हत्या कर दी... हमें यह भी िबर प्रमली है प्रक वहाां से कई लोग पड़ोसी राज्ोां के दूसरे प्रिलोां में भाग 

रहे हैं और नागररकोां में असुरक्षा की भावना पैदा हो गई है। ऐसे में यह िरूरी हो िाता है प्रक मानवाप्रिकार 

आयोग तत्काल सांज्ञान ले। हमने प्रशकायत के आिार पर सांज्ञान प्रलया है। हमने प्रनदेश प्रदया है प्रक आयोग 

की एक टीम वहाां िाए, खथथप्रत को देिे और इस सांबांि में हमें एक ररपोटि सौांपे।" 

उन्ोांने कहा प्रक एनएचआरसी को वक्फ सांशोिन अप्रिप्रनयम से िुड़ी प्रहांसा के बारे में तीन अलग-अलग 

प्रशकायतें प्रमली हैं। प्रशकायतोां के अनुसार, एक प्रपता और पुत्र की हत्या एक भीड़ ने की िो कप्रथत तौर पर 

अप्रिप्रनयम को लेकर नफरत और प्रहांसा फैला रही थी। उन्ोांने आगे कहा, "इसके प्रलए हमने उन्ें तीन 

सप्ताह का समय प्रदया है। यह िरूरी है प्रक वहाां की खथथप्रत पर सरकार की ररपोटि पर भरोसा करने के 

बिाय हमें उप्रचत िाांच के प्रलए अपनी टीम भेिनी चाप्रहए।" कानूनगो ने यह भी बताया प्रक इलाके के कई 

लोग अब डरे हुए हैं और अपने घरोां को छोड़कर पड़ोसी राज्ोां के दूसरे प्रिलोां में िा रहे हैं। इस विह से 

एनएचआरसी ने अपनी टीम को िाांच के प्रलए भेिने और तीन सप्ताह के भीतर ररपोटि देने का फैसला प्रकया 

है। पप्रिम बांगाल पुप्रलस ने बताया प्रक मुप्रशिदाबाद प्रहांसा के प्रसलप्रसले में अब तक 150 लोगोां को प्रगरफ्तार 

प्रकया गया है और मुप्रशिदाबाद के समसेरगांि, िुप्रलयान और अन्य िभाप्रवत इलाकोां में पयािप्त पुप्रलस बल 

तैनात प्रकया गया है। (एएनआई) 
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राजनीति: मुतशिदाबाद त िंसा पर तियािंक कानूनगो बोले, जरूरि पडी िो मैं भी जाऊिं गा बिंगाल 

https://www.bhaskarhindi.com/other/news-1132160 

16 Apr 2025 12:17 AM र 

ष्ट्र ीय मानवाधिकार आयोग के सदस्य धियाांक कानूनगो ने मांगलवार को मुधशिदाबाद ध ांसा पर क ा धक व ाां 

से  में कई धशकायतें धमली  ैं। एक धपता पुत्र को भीड़ में शाधमल लोगोां द्वारा मार धदया गया। उन्ोांने क ा 

धक घटना के दौरान बांगाल की पुधलस मूकदशिक बनकर देख र ी थी।  मने अपनी टीम को धनदेश धदया  ै 

धक व  घटना स्थल पर जाए और तीन सप्ता  के भीतर ररपोटि सौांपे। 

भोपाल, 16 अिैल (आईएएनएस)। राष्ट्र ीय मानवाधिकार आयोग के सदस्य धियाांक कानूनगो ने मांगलवार को 

मुधशिदाबाद ध ांसा पर क ा धक व ाां से  में कई धशकायतें धमली  ैं। एक धपता पुत्र को भीड़ में शाधमल लोगोां 

द्वारा मार धदया गया। उन्ोांने क ा धक घटना के दौरान बांगाल की पुधलस मूकदशिक बनकर देख र ी थी। 

 मने अपनी टीम को धनदेश धदया  ै धक व  घटना स्थल पर जाए और तीन सप्ता  के भीतर ररपोटि सौांपे। 

धियाांक कानूनगो ने नू्यज एजेंसी आईएएनएस से बातचीत के दौरान क ा धक  में य  भी धशकायत धमली  ै 

धक व ाां से कई पररवारोां को धवस्थाधपत  ोना पड़ा र ा  ै।  मारी टीम मामले की जाांच करेगी। अगर 

आवश्यकता पड़ी तो मैं भी बांगाल जाऊां गा। उन्ोांने आगे क ा धक  मारी ररपोटि में भी सामने आया  ै धक 

पुधलस ध ांसा करवा र ी  ै।  ाईकोटि ने इस मामले में सांज्ञान धलया  ै। बता दें  धक पधिम बांगाल के मुधशिदाबाद 

में भड़की ध ांसा के बाद कें द्रीय बलोां की तैनाती धकए जाने पर बीएसएफ के दधिण बांगाल फ्रां धटयर के 

डीआईजी और िवक्ता नीलोत्पल कुमार पाांडे ने आईएएनएस से बातचीत में क ा धक करीब दो कां पधनयाां 

मु ैया कराई गईां और ज ाां भी तनाव और अशाांधत थी, व ाां सुरिाकधमियोां को तैनात धकया गया  ै। उन्ोांने 

क ा धक जब  ालात धबगडे़ तो िशासन के अनुरोि पर  मने तुरांत बीएसएफ की तैनाती की, ज ाां भी सांभव 

था,  मने अपने जवानोां को तैनात धकया। करीब दो कां पधनयाां मु ैया कराई और ज ाां भी तनाव और अशाांधत 

थी, व ाां उनकी तैनाती की गई। वक्फ सांशोिन कानून के लागू  ो जाने के बाद भी देश में इसके धवरोि को 

लेकर बवाल थमने का नाम न ी ां ले र ा  ै। वक्फ सांशोिन कानून का तमाम धवपिी दल धवरोि कर र े  ैं। 

इस कानून के खखलाफ और इसके पि में कई याधचकाएां  सुिीम कोटि में भी डाली गई  ैं। इन सबके बीच 

पधिम बांगाल के मुधशिदाबाद समेत कई धजलोां में ध ांसात्मक धवरोि देखने को धमला। अस्वीकरण: य  नू्यज़ 

ऑटो फीड्स द्वारा स्वतः  िकाधशत हुई खबर  ै। इस नू्यज़ में BhaskarHindi.com टीम के द्वारा धकसी भी 

तर  का कोई बदलाव या पररवतिन (एधडधटांग) न ी ां धकया गया  ै| 
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Union Home Minister And Minister Of Cooperation Shri Amit Shah Addresses The 

All India Forensic Science Summit 2025 Organised By NFSU In New Delhi. 

https://www.tripurastarnews.com/union-home-minister-and-minister-of-cooperation-shri-

amit-shah-addresses-the-all-india-forensic-science-summit-2025-organised-by-nfsu-in-

new-delhi/ 

tripurastarnews30   April 15, 2025  8 min read 

New Delhi, Delhi, 15th of April 2025 : Union Home Minister and Minister of Cooperation 

Shri Amit Shah addressed the All India Forensic Science Summit 2025 organized by the 

National Forensic Sciences University (NFSU) in New Delhi on Monday (14th April, 2025) 

as the Chief Guest. The theme of the conference was ‘Role of Forensic Science in 

Effective Implementation of New Criminal Laws and Combating Terrorism’. The 

conference was attended by many dignitaries including Justice V Ramasubramanian, 

Chairperson, National Human Rights Commission (NHRC), Attorney General Shri R 

Venkataramani, Rajya Sabha MP and Chairman, Bar Council of India Shri Manan Kumar 

Mishra, Union Home Secretary Shri Govind Mohan and Vice Chancellor, NFSU Dr. J. M. 

Vyas. 

Paying tribute to Bharat Ratna Babasaheb Dr Bhimrao Ambedkar on his birth anniversary, 

Union Home Minister Shri Amit Shah said that Babasaheb worked to finalize the 

Constitution of India. It was a Herculean task to finalize the Constitution after thousands 

of hours of intense discussion on every subject, but Babasaheb composed the 

Constitution by incorporating all aspects keeping in mind the needs of the country and 

with the idea of maintaining the relevance of the Constitution for many years. Shri Shah 

said that our Constitution is not just a book. It has a system for the protection of the body, 

property and honor of every citizen and forensic science is now playing a very useful role 

in strengthening the criminal justice system associated with the protection of these three. 

Shri Amit Shah said that under the leadership of Prime Minister Shri Narendra Modi, we 

are striving to make the justice system people-centric and scientific. Efforts are also being 

made to ensure that those seeking justice get justice on time and also have the 

satisfaction of getting justice. Through this, our aim is to create a safe, capable and 

competent India. Union Home Minister said that to strengthen the criminal justice system, 

the Government of India has brought three new criminal laws in the form of Bharatiya 

Nyaya Sanhita (BNS), Bharatiya Nagarik Suraksha Sanhita (BNSS) and Bharatiya 

Sakshya Adhiniyam (BSA). 

Union Home Minister said that forensics is not a new idea in our country. Its detailed 

description is found in Charak Samhita, Sushruta Samhita and Kautilya’s Arthashashtra. 

Acharya Kautilya has guided the world in detail on topics like toxicology, identification of 

poison, body language of suspects, and identification of accused on the basis of speech. 
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Shri Amit Shah said that without forensic science, it is not possible to deliver timely justice 

and increase the rate of conviction. He said that the entire scenario of crime has changed 

today. Now criminals use different means of technology, information and communication, 

due to which crime has now become borderless. Earlier, crime used to happen in a small 

part of a district, state or country, but now crime has become borderless. Modern crimes 

now transcend city, state, national, and even international boundaries. In such a situation, 

the importance of forensic science has increased a lot. Shri Shah said that when PM Modi 

was the Chief Minister of Gujarat and he was the Home Minister, the seed of Gujarat 

Forensic Sciences University, planted by Shri Narendra Modi in 2009, has now grown 

into a banyan tree in the form of the National Forensic Sciences University — the first 

university of its kind in the world. He said that it is a matter of joy for him that when the 

National Forensic Sciences University was established on 1 October 2020, Shri Narendra 

Modi was the Prime Minister and he was the Home Minister of the country. 

Union Home Minister said that PM Modi’s visionary leadership has brought significant 

transformation to the country’s criminal justice system. He emphasized that a system has 

been established where neither the accused nor the complainant is subjected to injustice. 

To ensure this balance, integrating forensic science into the criminal justice process is 

essential. Shri Shah highlighted that the steps taken in 2009 and 2020 to establish the 

Forensic Science University are not only producing skilled professionals but also paving 

the way for research across various fields. He noted that the university has become a 

trusted institution for forensic analysis in complex cases and has also evolved into a hub 

for equipping the country’s forensic laboratories with modern technology. He further 

added that the university offers a wide range of programs, including degree, diploma, 

PhD, and research courses. Additionally, it has developed and adopted numerous 

indigenous technologies and has created toolkits to supply these innovations to police 

forces across the nation. 

Shri Amit Shah underlined that following the directive of Prime Minister Shri Narendra 

Modi to get rid the country of colonial-era laws, work on finalizing new criminal laws was 

carried out between 2019 and 2024. He noted that extensive discussions during this 

period revealed the extent to which the outdated laws were harming India’s criminal 

justice system. He emphasized that if laws are not updated in accordance with changing 

times, they become obsolete and irrelevant. He added that the original intent of the old 

criminal laws was not to deliver justice to Indian citizens but to uphold British rule. In 

contrast, the three new criminal laws introduced under PM Modi’s leadership have been 

crafted by Indians, for the protection and justice of Indian citizens. Shri Shah said that this 

represents the most significant legal reform of the 21st century. He further explained that 

the new laws provide a legal foundation for the use of modern technology and have been 

designed with a forward-looking approach — incorporating not only current technologies 

but also anticipating technological developments for the next 100 years. 
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Union Home Minister said that the new laws have formally defined e-documents and e-

summons. He explained that the method of technology used is irrelevant as long as the 

law recognizes e-documents, and similarly, once people accept e-summons, the mode of 

delivery no longer matters. He emphasized that technology has been integrated at every 

stage of the criminal justice process — from the crime scene to investigation, and through 

to the trial. Forensic investigation has been made mandatory for all crimes that carry a 

punishment of more than seven years. He expressed confidence that these changes will 

lead to India achieving the highest conviction rate in the world in the coming decade. 

Shri Amit Shah said that the conviction rate in the country is currently stands at 54 per 

cent. He said that terrorism has been defined in the new laws. Voice logs and digital voice 

mail have also been given a place. Arrangements have also been made in BNSS to give 

legal basis to audio, video recordings, videography of forensic evidence and digital 

records in interrogation. Arrangements have been made to ensure justice within the 

stipulated period by setting time limits for the police, prosecution and judicial system. He 

said that its results have also started coming. In some cases, the rapist was convicted in 

23 days and within 100 days the triple murder case was solved and the culprit was 

punished. Union Home Minister said that this was possible because technical evidence 

was recognized in the trial. He said that efforts have also been made to digitize the digital 

system of the entire country. 

Union Home Minister and Minister of Cooperation said that today 100 per cent police 

stations in the country have been computerized through Crime and Criminal Tracking 

Network and System (CCTNS). About 14 crore 19 lakh FIRs and their related documents 

have been made available online along with legacy data. 22 thousand courts have been 

equipped with the e-court facilities. Data of 2 crore 19 lakh is available through e-prison. 

Prosecution data of 1 crore 93 lakh cases is available through e-prosecution. 39 lakh 

forensic evidences are available online through e-forensics. He said that 16 lakh alerts 

have been generated from this. Fingerprints of 1 crore 53 lakh accused are available in 

the National Automated Fingerprint Identification System (NAFIS). These fingerprints 

have been shared with every police station. National Database of Human Trafficking 

Offender is also available. Shri Shah added that this data is separate right now, but in the 

next few years, the Home Ministry will hand over this data to the investigating teams using 

Artificial Intelligence. He said that then it will become very easy to formulate a strategy to 

prevent crime and it will also be very beneficial in controlling crime. 

Union Home Minister said that due to the farsightedness of PM Modi, we had established 

the National Forensic Sciences University in the year 2020 itself, while three new criminal 

laws came into force in 2024. He said that seven campuses of the National Forensic 

Sciences University have been established in different states of the country. 9 more 

campuses will be established in the next 6 months. Apart from these, the establishment 

of 10 more campuses is proposed. Shri Shah said that there will be no state in the country 

where there is no campus of National Forensic Sciences University. We will work to make 

each campus the best unit in the world by giving it one subject. The students of the 
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university will be helped in research and development so that they achieve heights in 

research and make the campus the best in the allotted subject. Home Minister said that 

after its completion, every year 36 thousand diploma and degree holder youth will pass 

out from these campuses and strengthen our criminal justice system. 

Shri Amit Shah said that there is a need for 30,000 trained professionals to visit every 

crime scene where the punishment is more than seven years. He noted that each year, 

around 36,000 students will graduate from the National Forensic Sciences University, 

many of whom will go on to work in private forensic laboratories as well. He further 

mentioned that the Ministry of Home Affairs (MHA) is working on an agreement between 

private and government Forensic Science Laboratories (FSLs), allowing certain samples 

received by government FSLs to also be analyzed by private labs. He added that NFSU 

is advancing into several emerging fields, including drone forensics, smart city forensics, 

marine forensics, and corporate forensics. Shri Shah also highlighted the growing 

international presence of NFSU, stating that around 240 foreign students are currently 

enrolled, and that the university will continue to expand globally in the coming years. 

Union Home Minister emphasized the need to categorize offenders into habitual 

criminals, those driven to crime by circumstances, and those who committed crimes out 

of necessity. He stressed the importance of providing psychological counseling to such 

individuals within jails, with the goal of encouraging them to become responsible citizens. 

He expressed confidence that, under the leadership of Prime Minister Modi, India will be 

able to develop a robust forensic science-based system for prisoner rehabilitation within 

the next couple of years. Shri Shah also said that a Modus Operandi Bureau has been 

established, which will play a vital role in controlling crime by analyzing criminal behavior 

patterns. 

Shri Amit Shah acknowledged that the country faces numerous challenges, many of 

which can be addressed through the effective use of forensic science. He called for close 

collaboration between the Ministry of Home Affairs and the Forensic Sciences University 

to work toward building a crime-free society through scientific solutions. Union Home 

Minister said that, during the conference, young individuals were recognized for their 

outstanding performance in the hackathon and their efforts to promote the use of the Hindi 

language. 
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Forensic science key to timely justice, conviction: HM Amit Shah 

https://www.socialnews.xyz/2025/04/14/forensic-science-key-to-timely-justice-

conviction-hm-amit-shah/ 

Posted By: Gopi April 14, 2025 

New Delhi, April 14 (SocialNews.XYZ) Union Home Minister Amit Shah said on Monday 

that modern crimes now transcend city, state and even national boundaries, increasing 

the importance of forensic science in delivering timely justice and convicting criminals. 

Addressing the All India Forensic Science Summit 2025, organised by the National 

Forensic Sciences University (NFSU), HM Shah said integrating forensic science into the 

criminal justice process is essential to create a balanced system wherein neither the 

accused nor the complainant is subjected to injustice. 

Highlighting the reform brought about in the criminal justice system under Prime Minister 

Narendra Modi, HM Shah said technology has been integrated at every stage -- from the 

crime scene to investigation, and through to the trial. 

He said forensic investigation has been made mandatory for all crimes that carry a 

punishment of more than seven years, expressing confidence that these changes will 

lead to India achieving the highest conviction rate in the world in the coming decade. 

The conference themed 'Role of Forensic Science in Effective Implementation of New 

Criminal Laws and Combating Terrorism' offered a platform to experts to discuss 

development and adoption of indigenous technologies and creation of toolkits for police 

forces. 

HM Shah said the seed of Gujarat Forensic Sciences University was sown in 2009 when 

PM Modi was the Chief Minister of Gujarat, and he held the Home portfolio. 

The sapling has now grown into a banyan tree in the form of the National Forensic 

Sciences University — the first of its kind in the world – which came into being in 2020, 

he said. 

The conference was attended by Justice V. Ramasubramanian, Chairperson, National 

Human Rights Commission (NHRC), Attorney General R. Venkataramani, Rajya Sabha 

MP and Chairman, Bar Council of India Manan Kumar Mishra, Union Home Secretary 

Govind Mohan and Vice Chancellor, NFSU Dr. J. M. Vyas. 

HM Shah said that to strengthen the criminal justice system, the Government has brought 

three new criminal laws in the form of Bharatiya Nyaya Sanhita (BNS), Bharatiya Nagarik 

Suraksha Sanhita (BNSS) and Bharatiya Sakshya Adhiniyam (BSA). 

“Under the leadership of PM Modi, we are striving to make the justice system people-

centric and scientific,” he said. (Source: IANS) 
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United News of India 

SC slams UP Govt over child trafficking; Orders Fast-Track trials across India 

https://www.uniindia.com/sc-slams-up-govt-over-child-trafficking-orders-fast-track-trials-

across-india/india/news/3439323.html 

India Posted at: Apr 15 2025 1:12PM 

New Delhi, Apr 15 (UNI) While criticising the Uttar Pradesh government's handling of child 

trafficking cases, the Supreme Court on Tuesday laid down stringent guidelines for the 

prevention and expedited trial of such offences across the country. 

A bench comprising Justice J.B. Pardiwala and Justice R. Mahadevan directed that all 

High Courts call for the status of pending child trafficking cases from trial courts and issue 

directions to ensure that trials are concluded within six months. 

The top court also mandated that such cases be heard on a day-to-day basis to prevent 

delays in justice. 

The court's strong observations came while hearing a case involving a trafficked newborn 

who was allegedly sold to a couple in Uttar Pradesh for Rs 4 lakh. The couple reportedly 

desired a male child and knowingly accepted the stolen baby. 

While cancelling the anticipatory bail granted to the accused, the Supreme Court criticized 

the Allahabad High Court and the Uttar Pradesh police for their lax approach. 

"This is a case of cancellation of anticipatory bail, but we delved into the larger issue of 

child trafficking," Justice Pardiwala remarked. Referring to a 2023 study entrusted by the 

NHRC to the Bhartiya Institute of Development, he added, “A detailed report was 

submitted with several recommendations, which we have incorporated into our judgment.” 

He further noted, “We were about to conclude the judgment when a Newspaper (The 

Times of India) published a report titled ‘Stolen at birth and sold for lakhs’. We have 

reproduced the entire article in our verdict.” The bench was particularly critical of how the 

High Court dealt with the bail applications. “The High Court dealt with the matter callously, 

leading to many accused absconding. 

These individuals pose a serious threat to society,” said Justice Pardiwala, adding that at 

the very least, the High Court should have imposed a condition requiring the accused to 

report to the police weekly. Expressing his disappointment with the state's inaction, 

Justice Pardiwala remarked, “We are thoroughly disappointed with how the State of Uttar 

Pradesh handled this. There was no appeal, and the seriousness of the issue was not 

reflected in the actions of the authorities. The accused clearly knew the baby was stolen 

and still paid Rs 4 lakh to obtain him.” 

The court’s directions and remarks are expected to trigger a nationwide overhaul of how 

child trafficking cases are handled, both in terms of investigation and judicial proceedings. 

UNITED NEWS OF INDIA, Online, 16.4.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.uniindia.com/sc-slams-up-govt-over-child-trafficking-orders-fast-track-trials-across-india/india/news/3439323.html
https://www.uniindia.com/sc-slams-up-govt-over-child-trafficking-orders-fast-track-trials-across-india/india/news/3439323.html


Jubilee Post 

सुप्रीम कोर्ट सख्त, यूपी सरकार की लापरवाही पर जताई नाराजगी, जानें मामला 

https://www.jubileepost.in/supreme-court-strict-expressed-displeasure-over-up-

governments/ 

April 15, 2025- 12:56 PM 

जुबिली नू्यज डेस्क  

सुप्रीम कोर्ट ने िच्ोों की तस्करी के मामलोों को लेकर उत्तर प्रदेश सरकार की कार्टशैली पर कडी नाराजगी 

जताई है। कोर्ट ने मोंगलवार को सुनवाई के दौरान िाल तस्करी से जुडे मामलोों को गोंभीर मानते हुए सभी 

राज्ोों के बलए बवसृ्तत बदशा-बनदेश जारी बकए। 

जस्टिस जेिी पारदीवाला और जस्टिस आर. महादेवन की पीठ ने स्पष्ट कहा बक िाल तस्करी जैसे जघन्य 

अपराध पर बकसी तरह की लापरवाही अवमानना मानी जाएगी। कोर्ट ने सभी राज् सरकारोों को बनदेश बदर्ा 

बक वे भारतीर् सोंस्थान द्वारा प्रसु्तत की गई ररपोर्ट का अध्यर्न करें  और उसकी बसफाररशोों को जल्द से 

जल्द लागू करें । 

 सुप्रीम कोर्ट के अहम बनदेश: 

सभी हाई कोर्ट र्ह सुबनबित करें  बक उनके र्हाों लोंबित िाल तस्करी से जुडे मामलोों की समीक्षा हो। 

इन मामलोों में 6 महीने के भीतर सुनवाई पूरी की जाए और रोजाना सुनवाई की जाए। 

र्बद बकसी अस्पताल से नवजात बशशु की तस्करी होती है, तो सिसे पहला कदम अस्पताल का लाइसेंस 

बनलोंबित करना होगा। 

माता-बपता को सतकट  रहने की सलाह दी गई — क्ोोंबक जि िच्ा मरता है, तो वह ईश्वर के पास होता है, 

लेबकन जि तस्करी हो जाती है, तो वह अपराबधर्ोों की दर्ा पर होता है। 

 रू्पी में िच्ोों की तस्करी: सुप्रीम कोर्ट ने जताई कडी नाराजगी 

सुनवाई के दौरान उत्तर प्रदेश सरकार की भूबमका पर कोर्ट ने सख्त रुख अपनार्ा। कोर्ट ने कहा: 

जस्टिस पारदीवाला ने कहा बक र्ह मामला बसफट  अबिम जमानत का नही ों, िस्टि िाल तस्करी जैसे गोंभीर 

अपराध से जुडा है। कोर्ट ने कहा बक अगर बकसी को िेर्ा चाबहए, तो वह चोरी र्ा तस्करी बकए गए िचे् को 

नही ों खरीद सकता। 

NHRC ररपोर्ट िनी आधार 

सुप्रीम कोर्ट ने ितार्ा बक वर्ट 2023 में राष्टर ीर् मानवाबधकार आर्ोग (NHRC) ने भारतीर् बवकास सोंस्थान 

को देश में िाल तस्करी पर बवसृ्तत अध्यर्न का काम सौोंपा था। इस ररपोर्ट के आधार पर ही कोर्ट ने र्ह 

आदेश जारी बकर्ा। 
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कोर्ट ने कहा बक इन बसफाररशोों को अि न्याबर्क आदेश का बहस्सा िना बदर्ा गर्ा है, और सभी राज् 

सरकारोों को इन्हें तत्काल प्रभाव से लागू करना होगा। 

अगली सुनवाई की तारीख 

सुप्रीम कोर्र् ने 21 अपै्रल 2025 को सुनवाई के बलए इस मामले को बफर से सूचीिद्ध बकर्ा है। साथ ही, 

बदल्ली के अोंदर और िाहर सबिर् िाल तस्करी बगरोहोों पर कारटवाई की स्टस्थबत पर भी ररपोर्ट माोंगी है। 
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Deccan Herald 

Judicial enquiry ordered into custodial death of man in Rajasthan's Jhunjhunu 

Superintendent of Police Sharad Chowdhary said that talks are going on with the family. 

https://www.deccanherald.com/india/rajasthan/judicial-enquiry-ordered-into-custodial-

death-of-man-in-rajasthans-jhunjhunu-3494490 

PTI Last Updated : 15 April 2025, 15:34 IST 

Jaipur, Apr 15 (PTI) A judicial enquiry has been ordered into the death of a man in police 

custody at Jhunjhunu's Khetri station two days ago, an official said on Tuesday. 

Meanwhile, the dharna being carried out by the man's family members and relatives 

entered the second day on Tuesday. Pappu Ram Meena (28), who was detained for 

questioning in a case of theft involving sacks of cluster beans on Sunday, had died at the 

station that night. Meena's family alleged that he was beaten up, which caused his death. 

Members of the deceased man's family and community had staged a dharna outside the 

Khetri police station on Monday, demanding registration of an FIR and arrest of the guilty 

police officers, as well as compensation for the death. 

Superintendent of Police Sharad Chowdhary said that talks are going on with the family. 

"A judicial inquiry has been ordered as per the National Human Rights Commission 

guidelines. Along with this, I am getting a separate inquiry conducted by the Additional 

Superintendent of Police to know what happened at the station that day," he said. 

Chowdhary said action will be taken against those found guilty. He said the entire staff of 

Khetri police station has been shunted to the police line on Monday. A post-mortem could 

not be conducted due to protest from the deceased's family members and the judicial 

inquiry will begin with the post-mortem process, he said. "Talks with Meena's family 

members are going on. I am hopeful that the deadlock will end soon," SP Chowdhary 

said. 
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Devdiscourse 

Custody Death Sparks Demand for Justice in Rajasthan 

The family of Pappu Ram Meena, who died in police custody at the Khetri police station 

in Jhunjhunu, is protesting for the arrest of the responsible officers and seeking 

compensation. Allegations of police brutality have surfaced, and a judicial inquiry is 

underway to ascertain the cause of death. 

https://www.devdiscourse.com/article/law-order/3346418-custody-death-sparks-

demand-for-justice-in-rajasthan 

Devdiscourse News Desk | Jaipur | Updated: 15-04-2025 15:18 IST | Created: 15-04-

2025 14:44 IST 

Aprotest erupted outside Jhunjhunu's Khetri police station as family members of Pappu 

Ram Meena, who died in custody, demanded justice and accountability. Allegations of 

police brutality leading to Meena's death have fueled tensions. 

Superintendent of Police Sharad Chowdhary stated that an official judicial inquiry will be 

conducted as per the National Human Rights Commission guidelines, alongside an 

internal investigation by the Additional Superintendent of Police. Authorities have pledged 

swift action against those responsible. 

The post-mortem remains pending due to reluctance from the family, who are calling for 

firmer action against officers involved. Ongoing negotiations with Meena's kin aim to 

resolve the standoff. 

(With inputs from agencies.) 
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Dvdiscourse 

Judicial Inquiry Launched Amidst Custodial Death Protests at Khetri 

A judicial enquiry is underway into the death of Pappu Ram Meena, who died in police 

custody at Khetri station. Protests by his family continue, demanding justice and 

compensation. Authorities are conducting separate inquiries, and the entire station staff 

has been reassigned pending investigations. 

https://www.devdiscourse.com/article/law-order/3346474-judicial-inquiry-launched-

amidst-custodial-death-protests-at-khetri 

Devdiscourse News Desk | Jaipur | Updated: 15-04-2025 15:21 IST | Created: 15-04-

2025 15:21 IST 

Ajudicial enquiry has been ordered following the death of Pappu Ram Meena at Khetri 

police station, Jhunjhunu, raising questions about police conduct. The 28-year-old, 

detained in a theft case, died on Sunday night, sparking allegations of custodial violence 

by his family. 

Family members and the community have staged protests outside the station for two 

consecutive days, demanding the registration of an FIR, arrests of involved officers, and 

compensation for Meena's death. In response, the police department has initiated 

separate investigations, reshuffling the entire staff pending the outcome. 

Superintendent of Police Sharad Chowdhary has assured that a judicial inquiry will follow 

National Human Rights Commission guidelines. The inquiry, initially stalled by protests, 

will commence alongside the post-mortem. Chowdhary remains hopeful for a resolution 

as dialogues with Meena's family continue. 

(With inputs from agencies.) 
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The Week 

Family members of man who died in police custody in Khetri continues dharna 

https://www.theweek.in/wire-updates/national/2025/04/15/des15-rj-custody-death-

dharna.html 

PTI Updated: April 15, 2025 14:53 IST 

Jaipur, Apr 15 (PTI) The kin of a man, who died in custody at Jhunjhunu's Khetri police 

station, continued their dharna on Tuesday demanding arrest of the guilty officers and 

compensation for his death. 

Pappu Ram Meena (28), who was detained for questioning in a case of theft involving 

sacks of cluster beans on Sunday, had died at the station that night. Meena's family 

alleged that he was beaten up, which caused his death. 

Members of the deceased man's family and community started a dharna outside the 

Khetri police station on Monday, demanding registration of an FIR and arrest of the 

guilty police officers. 

Superintendent of Police Sharad Chowdhary said that talks are going on with the family. 

 "A judicial inquiry has been ordered as per the National Human Rights Commission 

guidelines. Along with this, I am getting a separate inquiry conducted by the Additional 

Superintendent of Police to know what happened at the station that day," he said. 

Chowdhary said action will be taken against those found guilty. 

He said the entire staff of Khetri police station has been shunted to the police line on 

Monday. 

A post-mortem could not be conducted due to protest from the deceased's family 

members and the judicial inquiry will begin with the post-mortem process, he said. 

 "Talks with Meena's family members are going on. I am hopeful that the deadlock will 

end soon," SP Chowdhary said. 

(This story has not been edited by THE WEEK and is auto-generated from PTI) 
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The Print Hindi 

राजस्थान : हिरासत में युवक की मौत के मामले में पररजन ों का धरना जारी 

https://hindi.theprint.in/india/rajasthan-family-members-continue-to-protest-in-case-of-

death-of-youth-in-custody/806713/ 

भाषा | 15 April, 2025 02:04 pm IST 

जयपुर, 15 अपै्रल (भाषा) झुुंझुन ुं के खेतड़ी थाने में कथथत तौर पर थिरासत में युवक क़ी मौत के मामले में 

पररजन ुं और ररशे्तदार ुं ने अपना धरना मुंगलवार क  भ़ी जाऱी रखा। 

थजला पुथलस अध़ीक्षक शरद चौधऱी ने बताया थक पररजन ुं से बातच़ीत चल रि़ी िै। 

उन् ुंने बताया थक मामले में राष्ट्र ़ीय मानवाथधकार आय ग के थदशा-थनदेश ुं के अनुसार न्याथयक जाुंच के 

आदेश थदए गए िैं और थाने में क्या हुआ, इसका पता लगाने के थलए अथतररक्त पुथलस अध़ीक्षक से अलग 

से जाुंच कराई जा रि़ी िै। उन् ुंने बताया थक द ष़ी पाए जाने वाल ुं के खखलाफ काररवाई क़ी जाएग़ी। 

उले्लखऩीय िै थक 28 वषीय पप्प  राम म़ीणा क  रथववार क  च ऱी के एक मामले में प छताछ के थलए थिरासत 

में थलया गया था और रात में उसक़ी मौत ि  गई। पुथलस अध़ीक्षक ने इस मामले में काररवाई करते हुए खेतड़ी 

थाने के प रे स्टाफ क  स मवार क  िटाकर लाइन िाथजर कर थदया। 

प़ीथडत पररवार के सदस्य व समुदाय के अन्य ल ग थाने के बािर धरने पर बैठे िैं। उन् ुंने द ष़ी पुथलस 

अथधकाररय ुं क़ी थगरफ्ताऱी और प़ीथडत पररवार क  मुआवजे क़ी माुंग क़ी िै। 

पुथलस अध़ीक्षक ने किा थक शव का प स्टमाटरम नि़ी ुं ि  सका िै और न्याथयक जाुंच के बाद प स्टमाटरम क़ी 

प्रथिया आगे बढेग़ी। 

उन् ुंने किा, ‘पररजन ुं से बातच़ीत चल रि़ी िै और मुझे उम्म़ीद िै थक गथतर ध जल्द ि़ी खत्म ि  जाएगा।’ 

उन् ुंने किा, ‘एनएचआरस़ी के थदशा-थनदेश ुं के अनुसार न्याथयक जाुंच के आदेश दे थदए गए िैं। इसके साथ 

ि़ी अथतररक्त पुथलस अध़ीक्षक से अलग से जाुंच करवाई जा रि़ी िै।’’ 

भाषा पृथ्व़ी 

मऩीषा 

मऩीषा 

यि खबर ‘भाषा’ न्य ज़ एजेंस़ी से ‘ऑट -फ़ीड’ द्वारा ल़ी गई िै. इसके कुं टेंट के थलए थदथप्रुंट थजमे्मदार नि़ी ुं िै. 
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The Hindu 

Maharashtra Cabinet approves compensation policy for custodial deaths 

The weekly Cabinet meeting, chaired by Chief Minister Devendra Fadnavis, also cleared 

five other proposals across departments 

https://www.thehindu.com/news/national/maharashtra/maharashtra-cabinet-approves-

compensation-policy-for-custodial-deaths/article69452622.ece 

Updated - April 15, 2025 08:20 pm IST - Mumbai 

Abhinay Deshpande 

Maharashtra Cabinet on Tuesday (April 15, 2025) approved a comprehensive 

compensation policy for custodial deaths across prisons in the State. The move comes in 

line with the recommendations of the National Human Rights Commission (NHRC) and 

aims to provide financial support to the families of inmates who die due to unnatural 

causes while in custody. 

Under the new policy, a compensation of ₹5 lakh will be granted to the legal heirs of 

prisoners who die due to accidents during prison work, negligence by medical staff, 

assaults by prison officials, or violence involving fellow inmates — if a subsequent inquiry 

confirms administrative negligence. In cases of suicide in custody, families will receive ₹1 

lakh as compensation. 

However, the policy will not apply in cases where death occurs due to natural causes 

such as aging, long-term illness, escape attempts, or lack of treatment when already on 

bail. In instances of death due to natural calamities, compensation will be provided as per 

existing government norms. 

To process compensation claims, the concerned prison superintendent must submit a 

detailed report including a preliminary inquiry, postmortem report, panchnama, medical 

records, and investigation reports by judicial or district officials to the regional prison 

authorities. After a thorough review, the proposal will be sent to the Additional Director 

General of Police (Prisons) for final recommendation and disbursement. The government 

also clarified that action will be taken against officials found responsible for such deaths. 

The weekly Cabinet meeting, chaired by Chief Minister Devendra Fadnavis, also cleared 

five other proposals across departments. 

It approved the establishment of a Junior Civil Court and First-Class Judicial Magistrate 

Court at Chikhloli-Ambernath in Thane district to ease the burden on the Ulhasnagar 

court. The new court will take on a total of 15,569 cases, including 14,134 criminal and 

1,435 civil cases.  

Further, to streamline administration of municipal properties, the Cabinet approved a 

proposal to issue a notification standardising lease norms across municipal corporations, 

councils, and industrial townships. Under the revised policy, lease rates for residential, 
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educational, charitable, and public use properties will be at least 0.5% of the current 

market value, while commercial and industrial properties will have a minimum rate of 

0.7%. 

Amnesty scheme for property tax defaulters 

In an attempt to boost municipal revenue and reduce arrears, the Cabinet approved an 

amnesty scheme that will waive penalties on overdue property tax payments in municipal 

councils, nagar panchayats, and industrial townships. Currently, a 2% monthly penalty 

often results in dues exceeding the original tax amount, discouraging payment. 

The Cabinet has also approved necessary amendments to legalise the penalty waiver 

under the existing municipal laws. 
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Maharashtra's New Compensation Policy for Inmate Deaths 

The Maharashtra government has approved a policy offering up to Rs 5 lakh 

compensation to families of inmates who die from unnatural causes while in custody. This 

decision follows NHRC guidelines and specifies different compensation amounts for 

causes like medical negligence or suicide, excluding deaths from certain conditions. 

https://www.devdiscourse.com/article/law-order/3346794-maharashtras-new-

compensation-policy-for-inmate-deaths 

Devdiscourse News Desk | Mumbai | Updated: 15-04-2025 18:16 IST | Created: 15-04-

2025 18:16 IST 

The Maharashtra government has introduced a policy offering compensation to families 

of inmates who die due to unnatural causes while in custody. The state will provide Rs 5 

lakh to the next of kin if an inmate's death is linked to incidents such as medical negligence 

or assault. 

In contrast, cases of suicide by inmates result in a lower compensation of Rs 1 lakh. This 

initiative follows directives issued by the National Human Rights Commission, 

underscoring the state's commitment to safeguard prisoner welfare until judicial approval. 

Notably, the policy excludes deaths from natural causes like old age or prolonged illness. 

Detailed investigations will guide the compensation process, and responsible officials 

may face action for negligence. 

(With inputs from agencies.) 
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The Indian Express 

Maharashtra Cabinet clears proposal: Kin of prisoners who die in jail to get 

compensation 

Rs 5 lakh for kin of inmates who die of unnatural causes, Rs 1 lakh for kin of inmates who 

die by suicide 

https://indianexpress.com/article/cities/mumbai/maharashtra-cabinet-clears-proposal-

kin-of-prisoners-who-die-in-jail-to-get-compensation-9946196/ 

By: Express News Service 

Mumbai | April 15, 2025 22:47 IST 

4 min read 

The Maharashtra Cabinet on Tuesday cleared a proposal to compensate families of 

prisoners who die in jail. The state government will provide a compensation of Rs 5 lakh 

to the next of kin of a jail inmate who dies of unnatural causes in custody. 

In case an inmate dies by suicide in custody, his or her family will get a financial 

assistance of Rs 1 lakh, as per the policy. The decision on compensation was taken on 

the basis of a long-standing directive issued by the National Human Rights Commission 

(NHRC) way back in 2014. 

A compensation of Rs 5 lakh will be given if the death of an inmate is caused in an 

accident, medical negligence, assault by jail officials or fight between prisoners. “If the jail 

administration’s negligence is proved in such cases, the kin of the deceased inmate will 

be given Rs 5 lakh as compensation. If an inmate dies by suicide, the kin of deceased will 

get Rs 1 lakh,” a statement from the Chief Minister’s Office (CMO) said. 

The alleged suicide of an undertrial prisoner, accused in the sexual assault and murder 

of a minor girl in Kalyan East in Taloja Jail on Sunday, has once again put the spotlight 

on Maharashtra’s prison system, where over 70 inmates have died in the past 13 years. 

The Indian Express on April 13 reported that, between 2010 and 2022, 129 prisoners in 

Maharashtra died from unnatural causes, of which 54 per cent or 70 were recorded as 

suicides. Nearly 35 per cent of these suicides took place in three years between 2020 

and 2022, pointing to a trend that continues to worsen despite repeated warnings and 

recommendations. 

In 2014, alarmed by the growing number of suicides in Indian prisons, the National Human 

Rights Commission (NHRC) commissioned a comprehensive study to examine the 

underlying causes of suicides in prisons. 

The report — ‘Suicide in Prison: Prevention Strategy and Implication from Human Rights 

and Legal Points of View’ — identified two principal factors driving prison suicides: a 
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custodial environment that fosters suicidal tendencies, and personal crises faced by 

inmates. 

“From the inmate’s perspective, certain features of the jail environment enhance suicidal 

behaviour — fear of the unknown, distrust of an authoritarian system, lack of control over 

one’s future, isolation from family and loved ones, the stigma of incarceration, and the 

overall dehumanising nature of prison life,” the NHRC noted in its findings. 

In response, the commission outlined a series of recommendations aimed at suicide 

prevention in prisons, focusing on mental health support, structural reforms, and improved 

inmate monitoring. 

The advisory flagged the high number of unnatural deaths in Indian jails, stating that 80 

per cent of these fatalities were suicides, with hanging remaining the most common 

method. 

However, with little visible improvement over the years, the NHRC issued a fresh 11-point 

advisory in June 2023, acknowledging that “the incidence of suicides in prisons has not 

come down”. 

The 2023 advisory proposed a detailed 11-point action plan. Among its key 

recommendations was the suggestion to increase prison staff, particularly welfare 

officers, psychologists, medical personnel, and probation officers. Introduction of mental 

health literacy training for prison staff, creation of suicide prevention units including 

inmates trained to provide psychological first aid, buddy systems and CCTV surveillance 

for high-risk prisoners, CPR and first-aid training for selected prisoners to respond to 

suicide attempts and strengthening family visitation systems to provide emotional support 

to inmates were among the other recommendations. 
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देश की खबरें  | महाराष्ट्र  में हहरासत में अप्राकृहतक कारण ों से जान गोंवाने वाले कैदी के पररवार क  

हमलेगा मुआवजा 

Get Latest हिन्दी समाचार, Breaking News on India at LatestLY हिन्दी. मिाराष्ट्र  सरकार हिरासत 

के दौरान अप्राकृहतक कारण ों से जान गोंवाने वाले कैदी के पररजन क  पाोंच लाख रुपये का मुआवजा देगी। 

https://hindi.latestly.com/agency-news/the-family-of-the-prisoner-who-lost-his-life-due-

to-unnatural-reasons-in-custody-in-maharashtra-will-get-compensation-r-

2578676.html      

एजेंसी नू्यज Bhasha| Apr 15, 2025 08:42 PM IST 

मुोंबई, 15 अपै्रल मिाराष्ट्र  सरकार हिरासत के दौरान अप्राकृहतक कारण ों से जान गोंवाने वाले कैदी के पररजन 

क  पाोंच लाख रुपये का मुआवजा देगी। 

मिाराष्ट्र  मोंहिमडल ने मोंगलवार क  अपनी एक बैठक में इस सोंबोंध में एक नीहत क  मोंजूरी दी। 

इस नीहत के तित यहद क ई कैदी हिरासत में आत्मित्या कर लेता िै त  उसके पररवार क  एक लाख रुपये 

की हवत्तीय सिायता हमलेगी। 

राष्ट्र ीय मानवाहधकार आय ग (एनएचआरसी) के हनदेश के आधार पर मुआवजा नीहत पर हनणणय हलया गया। 

यहद हकसी कैदी की मृतु्य दुर्णटना, हचहकत्सा लापरवािी, जेल अहधकाररय ों के िमले या कैहदय ों के बीच लडाई 

के कारण हुई ि  त  उसके पररवार क  पाोंच लाख रुपये का मुआवजा हदया जाएगा। 

मुख्यमोंिी कायाणलय (सीएमओ) की ओर से जारी एक बयान में किा गया िै, ‘‘अगर ऐसे मामल ों में जेल 

प्रशासन की लापरवािी साहबत ि ती िै त  मृतक कैदी के पररजन ों क  मुआवजे के तौर पर पाोंच लाख रुपये 

हदए जाएों गे। अगर क ई कैदी आत्मित्या करता िै त  उसके पररजन ों क  एक लाख रुपये हमलेंगे।’’ बयान में 

किा गया िै हक लेहकन, यहद हकसी कैदी की मृतु्य वृद्धावस्था से सोंबोंहधत बीमाररय ों, लोंबी बीमारी, हिरासत 

से भागने की क हशश करते समय दुर्णटनावश, जमानत पर बािर रिने या हकसी बीमारी का उपचार कराने 

से इनकार करने के कारण ि ती िै त  प्रभाहवत पररवार क  क ई मुआवजा निी ों हदया जाएगा। 

बयान में किा गया िै, ‘‘यि नीहत राज्य की सभी जेल ों पर लागू ि गी। मुआवजा देने के हलए जेल अधीक्षक 

क  प्रारों हभक जाोंच, प स्टमाटणम, पोंचनामा (मृतु्य से जुडी पररस्स्थहतय ों का हववरण), न्याहयक और महजस्टर ेट 

जाोंच एवों अन्य दस्तावेज ों से सोंबोंहधत ररप टण के्षिीय प्रमुख क  सौोंपनी ि गी।’’ 

उसमें किा गया िै, ‘‘के्षिीय प्रमुख एक हवसृ्तत जाोंच करें गे और पुणे में अहतररक्त मिाहनदेशक/मिाहनरीक्षक 

(जेल और सुधार सेवाएों ) क  अोंहतम प्रस्ताव (भुगतान के हलए) सौोंपेंगे। सरकार उनकी हसफाररश ों के आधार 

पर (मुआवजे पर) हनणणय लेगी और द षी पाए गए अहधकाररय ों (लापरवािी या प्रशासहनक चूक) के स्खलाफ 

भी कारणवाई करेगी।’’ 

(यि हसोंहडकेटेड नू्यज फीड से अनएहडटेड और ऑट -जेनरेटेड स्ट री िै, ऐसी सोंभावना िै हक लेटेस्टली 

स्टाफ द्वारा इसमें क ई बदलाव या एहडट निी ों हकया गया िै) 
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Hindustan 

ह िंसा में सिंभल के एसपी को एनएचआरसी का नोहिस 

https://www.livehindustan.com/uttar-pradesh/rampur/story-nhrc-issues-notice-to-sp-in-

sambhal-violence-case-amid-serious-allegations-201744755685715.html 

16 अपै्रल 2025 

Rampur News - राष्ट्र ीय मानवाधिकार आयोग ने संभल में हुई ध ंसा के मामले में एसपी को नोधिस जारी 

धकया  ै। डीके फाउंडेशन ने पुधलस-प्रशासन पर गंभीर आरोप लगाए  ैं। धशकायत में क ा गया  ै धक 

पुधलस केवल मुस्लिम पक्ष के... 

रामपुर। संभल में हुई ध ंसा के मामले में राष्ट्र ीय मानवाधिकार आयोग ने व ां के एसपी को नोधिस जारी कर 

चार सप्ता  में अब तक की काररवाई से अवगत कराने को क ा  ै। आयोग ने य  काररवाई डीके फाउंडेशन 

ऑफ फ्रीडम एंड जस्लिस की धशकायत पर की  ै। धजसमें पुधलस-प्रशासन पर गंभीर आरोप लगाए गए  ैं। 

डीके फाउंडेशन ऑफ फ्रीडम एंड जस्लिस के संस्थापक एवं डायरेक्टर दाधनश खां के अनुसार संभल में हुई 

ध ंसा का डीके फाउंडेशन ऑफ फ्रीडम एंड जस्लिस ने स्वत: संज्ञान लेते हुए एनएचआरसी में धशकायत दजर 

करायी थी। राष्ट्र ीय मानवाधिकार आयोग के अध्यक्ष को भेजी धशकायत में क ा गया था धक  जारो ंसाल 

पुरानी धकसी मस्लिद को मंधदर बता कोिर में याधचका डालाना और धफर कोिर द्वारा तुरंत सवे का आदेश 

कराकर सवे िीम को अंिेरे में  ी मस्लिद में भेज सवे शुरू करना, क ां तक न्यायोधचत  ै। उन्ोनें आरोप 

लगाया था धक संभल में ध ंसा के दौरान पुधलस प्रशासन द्वारा केवल मुस्लिम पक्ष के धवरुद्ध काररवाई को 

अंजाम धदया जा र ा  ै। उन्ोनें जांचकर काररवाई की मांग की थी। धजस पर आयोग ने एसपी संभल कृष्ण 

कुमार धबश्नोई को नोधिस जारी धकया  ै। धजसमें चार सप्ता  में संबंधित प्रकरण में पुधलस ने अब तक क्या 

काररवाई की  ै, धवसृ्तत ररपोिर तलब की  ै। 
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